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(See Rule 42) 

IN THE CU'JA TRA L ADMINISTRATIVE TRIBLNAL 
GUWAHATI BENCH:GUWAHATI. 

LRDERS  SHEET 

APPLICATION NO 

'Ap p lic nt,:(S) 	
-S  av~n4,lvmb 

L(S) Respon ait ,  

,A Ov oc ate for the Applicant: 	 VkOA/QMN9\, 

Advooa 	or the Respondant". 	 vI 

'If It 	 Crder of the Tribunal 'Notes 	'he Registry 

-i r,  form 
8.10.0 .1 fresent Hon'ble Mr. Justice D.N.Choudhury, 

I his! Opfica,101 i, 	 Vice-Chairman. 
b 	-b 	t i piz J-7 	19  t ;on 

Hon'ble Mr. K.K.Sharma,.Member(A). in 	~,J. 1-10 
.N4 

Issue notice as to why the application 
N o. 	 Lhall not be admitted. Notice returnable by 

four weeks. List -On 23.11.2001 for further 

0 
 

b ders. r 

kember 	 vice-Chairman 

trd, 

~ 23 .11001 	Admit. The respondents have filed 

wkit en statement through Mr*A.K.Chaudhu- 1,f7  

I 	 ry, leacned Addl*CG.S.C. The applicant 

has also filed an additional affidavit' 

alangwith some additional affidavit, 

which shall also be a jrt of the'plead-

ings. 

e.,r4- 	 Since the pleadings are complete 

ilist the matter for hearing an 18* 1 a 2002 kU3 
Pendency of this O.A. shall not stand on 
Ithe way of the respondents from issuing 

Contd 



40 Con"d *  

23,,11.01 
appointment letter. 

ember 	 Vice-Chairman 
bb 

again on 20-12-2001 	List the case 

A6 tk,Dum-j 	 24.'12.20.01 tor order. 

Member 	 Vice'Chairman 
bb 

24 *1 2901 	Li6t 	8,,Is2O()2 for order. 

M B~ml ~er 	 V"ic*-Chai rman 
mb 

18,1 * 02 	Hedrd'Mr.M.Bimal Shama, learned,. 

counsel for the applicant and Z - ~i also 
M ro  A.K. Choudhury, learned counsel fo r - 
the respondents'. ~ 

I t appea rs that the applicant has 
AL-1 	

already obtained the relief preyed 'fo r, 
Accordingly, the application.  stands 
dismissed as infructUouse 

M ember 	 Vi c Ch ai rm an 

..mb ,  
A-C! 



TIF 

Signature Of the Petitioner 

N 

IN THE CENTRklu  ADI'M"r,,1ISTBATIVE TRIBUNAL 
Cr 

G tVA. - A--T I B E hU H -. G QaHA T! 

GUWAMI CASE O.A. NO. 	~OF 2001 
% 

Shri P1,1. Sanatomba Sharma A-DD1;LQ_qjLt 

Vrs. 

The Union of India and Ors Rea  waaggnta 

I 	-N 

S1. No. Description of document Page No. 
relied upon 

1:# Application 1 	8 

2. Affidavit- 9 

30' Annexure A/I (Posting order 10 
dt. 6-11-2000) 

4 0  AnnexUre A/2 (First phase training 11 	12 
order dt'. 28-2-2000) 

5. Amexure V3 (Release order 13 
dt. 21-7-2000) 

61 0  Annexure 'A/4 (Dire.etive dt:.3-7--ol) 14 

7 0  Anne,xure A/5 (Recruitment Rules) 15 	2 3 
8. Annexure A/6 (LawjBer.'s notice 24 	26 

dt. 9-8-31) 

A 

I 

w 
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IN THE CENTRAL AMAINIS' TRATIVE TRIB TXTAL 
GUWAIATI BENCH -. GUUAHATI 

GUWAHATI CASE O.ild ITO * 	OF 2001 

IN THE ~IATXQ  og 

Applicatio ,r-  under section 19 of the 

Administrative Tribunal Act, 1985 read-

with Rule 4 of the Centrai Adminis'tratiVe 

(Procedure) R.Ule, 1987 0  

IN TLZ g&TTIR  OF 

SHRI Phurailatpam Snatomba Sharma, 

Junior Telecom Officer . (LaPiphel), 

Bharat Sanchar Nigam Ltd. 2 Of f ice of 

the Glanercal Manager Telecom District, 

Mani~ ur, Imph-al - 795 001. 

APPLICANT 
-Versus- 

The Union of India 7  represented 

by the Secretary, Ministry of 

communications Govt. of India 

New Delhi 110 001. 

The Assistant Director General. (Pers-IV), 

Bharat Sanchar Nigam Limited, 

Sanchar 8hawan i  20 Ashoka Road ~ 

New Delhi - 110 001 

2, The Chief 
9 

f 

11 



4~ 

(2);- 

3. The Chi ef General Manager, Telecom 7  

Bharat Sanchar Nigam Ltd. I 

N.E, Circle I, Shillong - 793 001 

RZSPQ.LD"T 

In the matter Of an application on 

behalf of the applicant for redressal 

of his grievance forlt t - U_p1dmenti,-ft_9---  -no 

the diredtives issued on 3-7-2001 under 

No~.5-5/2001 Pers-IV by the Respondent 

N6.2 (Annexure A/Z 

-
rgsD  grj U] -1  y ~1'1914:leth  _L 

PART_IC_ULA~&- OF  Th-A-  -APPL 

(i) Name of the aPplic,,:,nt' 	Ph. 23anatomba Sharma 

	

(ij) Name of.Father 	 late Ph.Birendrakeshore 
Sharma 

(iii) Designation and 	 Junior Telecom Officer 
articulars of off ice 	(Lamphel) Ixphal 7  Deptto 
name and station) in 	of Telecomnunication g  

	

which employed 	Bharat Sanchar Ntgam Ltd. 

	

(J.v) Office Address 	 Office of the J.T.O. 
(Lamphel) R.L.U,,Lqmphelpat j  
Imphal - 79 5  004 

(v) Address for service 	The above address descri- 
bed in Item No, 1(i,%i) OR 
Uripok thanthem Leikai, 
Imphal - 795 001. 

2te 	PARTLCLLALLOF F_t9SPOLD_jLT.L.- 

The Union of India 7  represented by the 
Secretary Ministry of Comm unicat ions 7 
Govt. of India $  New Delhi - 110 001'*-  

The Assistant Director General (Pers-IV) I  
Bharat Sanchar Nigam Ltd Sanchar Bhawan$ 
20 Ashoka Road, New Delhi - 110 001. 

(c)The Chief 



-:(3)..- 

(c) The Chief General Planager, Telecom, 
Bhar ` Sanch at, 	ar Nigarn Ltd., 
X*E. Circle — I I - Shillong - 793 001 

310 	LQTICILAgg  OFTED,  i M  A  4INST XHI~ 
&PPLICATIOI'T Ig  KAU 

_" 
- 	- 	I 	U 

0 

0 

The application 1S Made for,  tUPIementing 

the following order 

i) Order 1~16, 	No. 5-5/2001 Pers-IV 

W Date . 	 S New Delhi, ~he 3/7/2001, 
a 

Passed 

	

	i Asstt. Director General (Pe'rs) 
(i-~Iespondent No. 2) 

Subject in 	For' issUance of appointment order/ 
brief 	letter for JTO from the date of 

joining and Ray including the 
arrears:, 

4~. 	That the applicant declares that the subjedt matter 

of the order against which he wants redressal for implemen-  . 

tation is within the jurisdiction of the TribUnal. 

T4a:t the applicant fU,rther declares that the appli-

Cation is within the limitation prescribed in section 21 of 

the Idministrative Tribunal Act, 1985, 

6, 	LACT~  OF  T 

The f acts 6f the case are given 

below s 

( 1) 	That the applicant is a permanent resident of 

'Uripok Ahanthem, Leikai I  Imphal I  Imphal West District , Manipur 
ani he has bassed Bachelor of Science'. 

]he applicant was 

appoint ed as Tecknician at the Off ice of the TDK/Imphal in 

the year 1983 and from 1991 he was posted at Repeater 

Station Assistant at Telephone Bhawan, Imphal l  Manipur and 

at present. the applicant is posted as JTQ (Lamphel) under 

General ~ Mana, ger Telecom District l  Manipur, 
. 
imphal vide order 

No. STB-I/JTO Trg-Pstg/IV 7  dated at Shillong, the,6/11/2001 

/ IP, , 
	 o T 



-'0(4).'- 

of,  

of the Asstt. General Manager (A) , O/c , the Chief General 

Manager l  NJE. Telecom Circle 7  6hill'ong 793 001 9  after 

completion of the *z-txpkxxux First and Second phase of 

bALCUTTA (Kolkata) t r ~- lining for JTO at SALT LAKE C17C 

West Bengal as before Aosting as ~TO the applicant I s service 

included in the -categorY of Transmission Assistant. 

Annexure A/1 is the copy of the 
order dt ~ . 6-11-4-000. 

That while he was posted at-Repeater Station Area. 7 , 

he undergone Department.  Training Class of Junior , 
Telecom 

as stated in para No. 6(2) above and the Fhst phase 	
N 

commenced w.o.1". 3rd April, 2006 f or four weeks as p er 

older of the Asstt. General Manipur (Admn) vide his order 

No. Reett-46/Trg/Pt-IV/78, dated at ~;hillong the 28th Feb. 1  

2000 
Annexure A/2 is the copy of the 
order dt. 28-02-2000. 

Mat af ter completion 'of the said First phase' 

training, the applicant was released by the Principal l  

Circle Telecom Training Centre, Cal -97 vide order No. 

CTTC/JTO(TX)/J3-20/PH-1/2000-4-001 I  dated at Ca.1cutta l the 

21pt July, 2000 with directiuns that the trainess report 

back to JTO Ph-Il training on 21-08-2000. 

Annexure A/3 is the copy of the 
'release order 4t. 21-8-2000. 

That the applicant undergone four weeks field 

training in between First phase and Second phase training. 

fhe Second phase training started from 21-8-2000 and 

completed on 8-12-2000. After completion of the said training, 

the applicant as JTO (Lamphel ) as 'p er ,  order at Annexu re A/I. 

I- 	
I 



t 

(5) 	That  as there was a case before t",he Supreme Court 

of ^ Indi-ra in between the direct vecrbitments of JTOs and 

promotion, t 
, 
he Rdspondent No..2 withheld any appointment 

of JTO from the promotion and sending Dar training. 

However, the same was withdrawn after the final disposal 

of the case before ,.the Apex Court which is also reported 

in'(1999) 9 Supreme Court Cases  596 observing that the 

Plea of direct recruits rejected that promotees has been 

u nsuccessful in direct recruituent test ,,nd therefore 

cannot be given seniority over direct recruits. While 

withdraw.ing the said withheld 7  the Respondent No. 2 directed 

all  the Chief Gener(al Manqgers Telecom, Bharat Sanch-ar 

!,,Ti'gp,m Limited including the present Respondent No. 3 

to sent for thb traininge as akso the ProceSS for appoint-

ment be started q  viae  Order  No. 5-59f2001 Pers IV )  

New'Delhi 3/7/2001 

Annexure A/4 is the copy of tkie 
said directives dt. 3-7-2001. 

That as per recruitment Rule for appointing JTOs' 

known as Revised JT6 Recruitment, (Amendment Rules) 19- 96, 

it is sti ulat&, that 50% from direct recruitment a.nd IP 

50% from promotion. Out of the said 50% from promotion, 

again 15% from deParrmental competetive examinatiol ~ and 1 

35% from promotion/trans'fer of t ~ransmission Assistants/ 

Wireless OperatOrs/Auto &change Assistants/Phone 

inspectors/Teleco. Technical Assistants. The Applicant 

is included in this 35% as-he  is Transmission Assistante 

Annexure A/5 i s the copy of the 
recruitnent rule. 

ses(7) 	 0 



That inspite of the diredtiveS of the Respondent 

No. 2 in Annexure A/4, the Respondent No. 3 failed to issue 

app 
. 
ointment order appointing the applicant as JTO though 	f 

h e ha s been posted as JTO (Lamphel) as per Annexure A/1 

and, as a result the applicant has not been receiving the 

p ay of JTIO w.e.f. 2nd July, 2000 ~the ddte on which the 

applicant has been entitled to as ~ - J TO) . 	The aPPlicant 

and other thirteen persons (13 persons) -vjho -got the same 

status w1no are working-at different di ,~isions under North 

East Circle under the command of Respondent No. 3 issued 

a Lawyler I s Notice dated 09-08-2001 stating that the. 

Respondent 116. 3 has to issue the order and requesting to 

issue the order accordingly so that  the applicant And. other 

13 persons who are working as JTOS  as  the  same case of the 

applicant may get Pay of JTO. But  the Respondent No. 3 

fai~ed to issue the order till date. 

Annexure A/6 &s the copy of the 
notice dt. 09 1.08-2001* 

That being aggrieved by the ant of the Respondent 

for not implementing the directives of the Respondent No. 

2 as per Annexure A/4, the ~pplicant begs to file this 

application under section 19 of the ' Administrative -Tribunal 

Act, 1985 for redressal Of his grievance. 

.(9) 	That the applicant deblares that he has availed 

of all the remedies Vail ~:tple to him under the relevant 

service rules. 

The applicant declares that he ha ~ no 'other 

remedy.  except t1te one applied for herein. 

80 That the 

I 
k 

C 



I 

 

(7) 

	

8 0 	That the applicant further declares that he had 

not previously filed any application, Writ Petition -or 

suit - regarding the matter in res- 	vjhich this apPlicatLon pect of, 

has b e en made I  b ef ore any Q0urt of law Or  any other, authority 

or any other - Bench of the Tribulaal and nor any such apPlica-

tion, Writ Petition or suit is pending be- 10re.any.of them, 

except the present one. 

	

9. 	That in view of the facts mentioned in para 6 

above the applicant prays for following relief(s ~ 

(a) to admit the application; 

W to cAll for the records; 

(c) to issue notice on the respondents. 

why appointment order sh,,-,,Il not be 

issued as  per directives of Annexure 

A/4# 

-i hearing the prarties to dir6ct d)' up oi 

the Respondents to issue appointment 

order and pay including ,arrears; and 

e) c6 st 6f the app Lication or case. 

	

10 0 	That pending final decision of the application )' 
the applicant seeks to issue. of the following interim 

ordbr to the extend. that p aY and arrears of the applicant 

f rom the date of joining as JTO or his entitlement. as JTO 

be made for which he worked. 

	

114 	That the applicant is enclosing an Indian Postal 

Order of Es. 50/_ (Rupees fifty) only with this a 

under Rule 

 

FA 



under Ilule No. 7 of the Central A& linistrative Tribunal 

(Procedure) Rules, 1987 7  issued by the Post Office in ,,favour 

of the Registrar/DePutY Registrar, Central Administrative 

Tribmal, Guwahati Bench l  Guwahati Payable at the Post Office 

at Guwahatil. 

dignature of the applicnnt 

V-E  R  I F I  C A  T 1  0  N 

I 	

II Shri Phurailatpam Sanatomba aharma j  aged about 

40 years, son of late Ph. Birendrakeshore Sharma 7  working 

as JTO (Lamphel) in the Office of the GMT/Manipur Division, 

do ~aveb'y verify that the contents of para No. 1 to 8 and 

11 are true to my knowledge aS well as from records and 

p ar a NO - 9 and  10  are beLieve,to be true on legal advice 

and that I have no& suppressed any Material facts. 

Dated )  5-10-2001 

Plac,e - ImPilal 

Drafted and ettled by 

te 
	

Signature of.the aPPlicant 

- J 

I 

The Registrar l  Central Administrative Tribunal, 
Guwahati Bench )  Guwahati. 



IL 

~110"701 4) 
\ 11  

(9) 
	

VI 

9 
Shri Phurailatpam San-atomba Sharmaq  aged about 

40 years i  Son of late Ph. Birendrakeshor Sharma, occupation 

employee of Bharat Sanc'har Nigam Ltd. : Departuent of Telecom-

munic ~tion, resident of Uripok Ahanthem mLeikai 7  P.S. Jinphal g  

Imphal West District l  Manipur, do hereby solemnly -affirm and 

say as follows 

1 	 That I am the applicant in the accompanying petition 

and as such I ~gu fully acquainted myself with the 

~acts of' the case. This is true to. my knowledge. 

240 	That the stataments in paragraph Nos. l'to 

except the legal points at the accompanying petition 

are true to my knowledge and true to Ite records 

and the legal points are my humb.lq submissions, 

The AzLnexures A/1 to A/ 	are from my personnel 

records and official records received in my official 

capacity and alsofrom official records. This is' 

true to my knowledge. 

Vei-ified that the contends of para No. 1 and 2 above 

are true to my Rnowledge and believe and humble submissions. 

Imph,, l the 	 Signature of the deponento 
5th 6c~ober, 2001 	

P~ - 
By 

Idantified by 
e 

Solemnly affirm 	m,; T) .. AtI.1IA*'I ..... at the 	nrernises 
by the ,)eponent whc 	r— i~ fied 

0-4 -44 wo 
71- T' epoDent seems to undery %4r 	 '7 

.
2 "~ 10 	 1 	 L~ 4w contents fully well on the 	 Oath Commissione ,  

kte , n? read over and qklaine(l to him. Manipur 



.-S - ZOIDO WED 14:0 -  -3 	ID! C-;I ,I - TELEC:01 ,1. --;H:ILLCJII, --~ TEL:'---ZZ-700 	 01 
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NMI IN, RP,  I'm, Rim, R LIA 
(A Goitt. of Lidill 011cip ~ 0) 

0111ce or the ciiier (Tenerm Tvianager, 
North ERst Clucle, SI41101 	793001. 

NoSTD-1/3TO T1'9TMg/1.V 	 Dated at Nhillong tile 6/1 WOO. 

On comipletion of Ov,- Jr, Telecom Officer P111110-H 11ainills, die followbis Jr. Tch"com 
Officels may bo iclieved tojobi die following ~Oit.q noted oga ~ ist flic;'ir nam,.-s: - 

Prcscnt lzu,  t of LrR~ )ing PoAcd us ITO wider 
No 

-C-I-" -I-'C--C-,A—I..-C-UT--Ti%—  -0-  
I* q.R. SA'1 

-'I- " R-111-  UkA- 
D.B. PAUL CTTC CALCUTTA (MIDTIOPURA 

-S -C*- '-IM',' C- 1,  GNTIT)MIZORAM - 
"S'm,  '1`1~aUqA1,A1 

6 ASllf,-)TOSf I PANJA C, 	C, 	U 	Flik OMI'D m0b- 
7 PP. SONAYONWASA16M CTTC ('ALCU'1'1',,k GMID h,", \N)PUi~- 

CTTC C'.,'\1.CU1TA GMTD M! ~'G I I AIAY,.t\ 
1)  1 Z A N Q"'j YVII 	t,  1,  1 I'C' -C-  "' A I-,- -C -U-  - -1 " T­,,'k—  —~V-  L f i 4 -A Z ~ fl L 

PRADEr:11 
-RO-  SL'1)311~ M.. ARUNACHAL 

I I QOPAL C.H. Dk,,  CTTCCALCUTT'A7--  
12 Shff RAIVA MAZUADAR CT'fC-('ALCU'I'TA G1,TfDT1UPU1tA 

(,L)*P" ; C;k----  ZTTC C'ALCUj*1—'TW—  —m* ~m--1 :.-T'-R- S1ULLONG 
14 PRADIP Mt. 11~F'F* A*  

((S~ ,'hyne) 
Atist.t. Gc,  i1cral Manager (A) 

0/a. the Chicf Gmeral Mariager, 
N.C. Telemin Circic, Shillong-793 001 

copy to: - 

1 .  I'lic CUM ETR SWIlong, 
DGM(A)/DG1\4('P)/Dir(.1mst1) C.O. Slifflong 
Principai, c ,r, rc.;, calcum 
AD (Estt) C,O,Sliillorq~ 

.6.- OfficiBlg concerned 
7. Hindi Translatar, GO. SUIong. 

(c--].~. 
ABatt General Mmiager (A) 

-iag( O/o. the Chief Cleiieral Mai 	x, 

\ ~ N(V 
N.E. rciecon, cimic, Sliillorig-793 ~ 001.', ~ ,'..!\,,., 

(V.  
r/OC~AA(JMAk211r&1'fi 	4N~ ~IP.. LfJoc 

20 

oca ;I te 



Q19 
_j 

'NTOFT DEPARTME . 	 0A ..VM 
0 	 a ffice of the. Chief Gener 	qhager,-N 	eleedp~ Cirde, 

- n4ti Shillo k4,93 001 

No. Rcctt-46/TrM/Pt-1V/7j 	 Dated at h 	 .02.2000. 

Too . 
A 

	

The General Mandiger, Telecolit District, 	 x 
Shilloiigllnil)haLlAgai -talall"tattagar. 

Sub:- Training of candidates for appointment to the cadre of Junir'felec nx 
Officer Departmental Cat-1,- 

A Training Class of Junior Telecom. Officers departmental will commence at the 

SALT LAKE CTTC,CALCUTTA with effect from 3.4.2000,The following officials 
working under your unit may kindly be' directed to report to the Principal Salt Lake 

CTTC,Calcutta,one day before the commencement date.Release of the officials may 
kindly be ensured well in time. 

Request by the officials ibr change of training centre during training will not be 
eritertained. 

Necessary declaration from the candidates to the effect that they will not seek 
promotion in the normal line in the parent cadre or seek reversion in the event of their 
appointment as ims should be obtained in duplicate before actual release of tile 
candidates and one copy forwarded to this office for record. 

In the event of pending/conternplated disciplinary /vigilance, cases in respect of 
thecandidatcs the fact may be intimated to this office immediately and instruction sought 
for before actual release oftheni. 

CAXEGORY-1 

gi ­­­  'Na" iiie­  of the -candidate Cadre Unit/SSA 
I 

..... . . .... .. ........ 

Sint Mousurni Gliosli 
..... . ....... 	 . .............. . ... 

Sr.TOA(TG) 
.. . . ... ........ ­­  . . . Meghalaya .... . .. . ........ . . .......... . . _­.______._.. 

V 2 Sri Ph.Sanatornba Sharma RSA 
. ..... 

Manipur 
. ........ j  

ri Bidhu Bliushan Paul P1 Tripura 
4 	Sri S. A.Vighal 

g" 	. ...... . .......... 
...... .... 	 ...... ... . ~., 	. ....... 

ri 	s 	jj a 8 Ali osi4)at' 
~ , 	1 11. 	- I * d 	.. 	... 	I .... .... . . ............ 

~ rj Biren ia Shilia 
MU,e C, 0 	 -S*  , m",  * , R­  -a t"'il,  "a M a-  j,  u,  m d".a,-r,*  

... .. ... .. . 	 . ....... . ...... 

9 	~i Golial Cliandra Das 
0~ q ocate 0 

.......... 

Tripura .-; 	... ... .............. .... .... . . ..... 
fripura 

PI 	Tripura 
........... 

'A 	-1pura 

 

 



.... ... 	 .... . .. ... .... 

	

ri Subir Kumar Roy 	 T ri p u r a 
.. . .......... . ..... 	 ... 	 ............ .......... ...... . .. . .......... ....... . ............. .................................. ..... . ......... . .......... . .. . ......... 

TL 	Meghalaya 	 11101-  
........... 

	

S~ 	§Sn 13 	 .. .......... ­'.] 	M.. 	
.... . ..... 	 ................ TO 

	

rl 	1' 	 1.1 t 

	

. 	 .. ..... 	 . 	 .. 	 . ......... . 	 ..... .. 	 . 	 .. ......... 	 ..... ............... ......................... 	 ...... 	 . 	 ............ 	 ..................................... ......................................... 

(G c hy 
Asstt. General ~~anager (Adm.) 
01o. the Chief General Manager, 

N.E.'Telecom Circle, 
Shillong_ ~793 001 

Copy for information and necessary action to:- 

r The Chief General Manager,BRBRAITT,Jabaipur-482001.w.i.t ,It,  .,-..XT/TM- 
27/Col/ Dated 16.02.2000. 
Principal Salt Lake CTTC,Calcutta. 
Tile ADT(HRD)Co,Shil Io?n.. 

L_,A.--.--  'I'lic offlicials concerned. 	 rAl-OL 
5. 	Spare 

(S. Lai~nech) 
Assn. Director Telecom (Estt) 

01o. the Chief General Manager, 
N.E. Telecom Circle, 
Shillong!793 001 

vocate 
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Blicirat Sanchar Nigarli Limited 
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No, 5-- F)/','O() 1 1 	1\1 

Dnied' 3/7/200) 

All C41t.-f Gencral 

Blint - nL Sanchar Nif.":1111 Limited. 

1-15!3110 of appointiliclit ordvi....; Io soluctivo J -1 ,0 , ; (;waiw­,t 35(Ao mid .151X? quoi;0. 

Sit-, 

	

I am diroc(ed to iiivilo a i r.fvl-vl1c.v (o Illi,, ; officr 	()f rvrll (\I(,. (kiwd 
J (HA.W0.1 --mil 2.5.200 1 and Ir Hor No. 3 -- 11112000 1 Por., :.1V (I;i led 	I mi Hio 

11OU'd ahove alld to :;ny flial. dw immer Ila., ; lwvil examilwd ill (Ictill) 1111d it 11:1"i 
boon (In.cided Olat 1.11C. proc-l-'s", of ippoi'llulicill uf Ow c;l1ldid"ites \Yllo v,, I~ rc (11-clarod 

ql( , llifil~ d 4.1.:'il1:jt 36% alld wioki hut werc,  nol. 111owti :d for field 
training Jild Ilt(4 ArmoinWictit Icl:tcr-3 were also v.-iffilield, moy now  tic sciii for-  Hic 
lx; ~ : 'I I~ 	j~]!-,o 1110 jl~~i~:, 	-,..of nppqintmenl. shirtcd. 

2. 	A.%, rognrdf) fixalinti of :3ctilovitv. lho matter hus, beell ~!.N;111111wd ill coll.-mll;11.1011 

wiffi Ifir DoP& IT and VIS 	IJ)(' SL1j)I'CI1W C,0111't )1,1jidelines in div .  cir;-c (it' Shui !i.l. 

Roophil & Odiors Vcrrus I'J. Governor through C'hief Seci- c.Liry, Dt , 111i, JT Nim)(0) SC 

n 	r. , 5t) 	of fix.-l6oll of 	~ 11*ol -, Iv: -  .).17 	Ow following iuidellnes will (k.-tennin , Ili - i3 , 	I 	I 	 I 	I . 

Tho. offici:ll who joilind I:lt(!I' [11111 the pursolls nlrondy ()It (11-i-mod (11 , plikilioll 

W.O.F. I.M.11.1000 .;Imll r;1lik illnior tuld Ili:: .wlllori( ~~ v..Ill ho comilt-d Irmn (fie (1:11'. (it 111,; 

;111.- ~ orpiioll. )I' ho Ilowovor, booll holding ;flromly ( ()It dw &~llr,  of Ow 

!M1110 M,  C(Itlivalold J ,,rmh ~ Oil rol., 11111t. ba:-..,is ill Ills parolit deporbiwilt, . -.11ch IVI:11kir 

!:(11"V11:1 1  ill " Illf! )11%ldo -JI-oll ohm lit ,  mkoll ill(o accoklm ill fixill)" Ili:; "I'morily .(lhjt!c( It, 

tlj(. colldi(ioll Ilml ho will be I.JVvil :imliurity from Ific datc ]w Ims booll holdilil." 11w I)():,( 

oil dc~ pllhiucifl OR 11in date from \Vlli(.-.Il hu has becil appointed oil ;l rcgul:11 .  b.-IJ , ; (o 

-Plow. 01'CqUiV;1IMlI.I1,Nl(It i ll  l l i~;  wIjit;'jjnVvr i:; Oilt-liCl'. 

.1. 	It, is lVqU(!SITd (JUlt llf,'Cosnnry Lietion Ili this rozard inny kindly ho Inkrii mid ill 

c;isn noy clurifirnlion is ro(ItIll - od, din. ! -'allin m.1v bl, sollght froin Ylor.: ... 1\ 1  .1 ~ 1-cllml ol,  

dit: Corlim-ah. 
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Governmitnt of India 

Ministry of Communication?; 

Dep artmen t o f T e 1 ecommun ic a t I ons. 

6 ri, n c. I i it r D h ava 1 1 
-,o Ashoka-Ruad 

New Delhi 

Da t ed t 	2-1996 

(To bV PUb1 ished in Part 
I I S ec tion 3 Sub Sect- ion (i) 0 f th e 

Gazette of India) 

NOI I F I CAT 1 ON 
------------ 

r:(i,  vc iv. e r.) 	t!  p 	c on f l- r r e d 
. . . . . . 	

the CCjW;L1tL1ti0f_) Ill-ld Ill 	V~ up 1! f.- the prcjvl ~, (.) t 
C, 	

Licic: 7,1- 1 9 Of 
t - 1 0!  J urij or 'I k!j econi. Gi f icers 14,ecrui tinerit Rules 1;'90 

Ull 	 Assistant 
and 	 #,. J)eparLmeot 	of 	Telecomrnunicatiof)c~ , 

a I So 	t h 	 I  r? r, ­ cruitment Ru I e S 
Su ji c r i n t e r i d e n t 	T e 1 e c, r a 1) 1 1 	Traffic) Re 

tted to be done belore 
.I)  t 	as I - es pects thinci s done or omi 

SLICh 	sl.ipers;essicin, the Prpsid ~, nt her- PbY makes-, the 	Jol I o v 2 n q 

	

- fie 	 I 
r tj I e 	r4?gLl I at I ncj 	

the (nethod of rperuitment to t 	f.) 0 

' - Junior 7ejeCOMUnLlCatjOn 	
Oflicers, in the Dppartment 

. 
-of 	'T e I E,  

c inninit 1 1 	r n t i on F, , na ni e I y 

i t I 	a n 	C C) ill I 11. P r 1 (7 V (11 ~- r i t 

Th e 	ru e 	a 	be ca) I ed 	t I I v 	
J Ujj. j 01 , 	(1 1 C C. L) il 

. 

Of f i c r r flec ru I L men t Flu I e 5 	996. 

shall coinv into 'fc-)"C(' L" ,  th ( ~ 

e  0 f i i c i a I G a z P t tie - PUb 1 i ca t i on i n 

P V:  
N' ,.tintler  of 	 t i on an d .  iLl _C ,  O—P 

The 	 i d P Os t 	i t S 	classificatic. 1  
number of tt 

a n d the Ir. C a l e o f p ay  attached there to shall be as specif ied 

i n COILIM11 2 to 	0  ' the Schedule anneged theroto. 

ru I t m  e  n t 	I  r4  e 	 u 	j 

-it 	I i rn i t 	qua I i f i 
The method of recruitmef 	

b e as tions and other matter-, relating to the said post shall .  

columns 5 to 14 of the said Schedule.. 
~"l 	 specified in 

dvocate 
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Off ice r., ill e n t as Junior Telecom. 

	

The candidates; selected both 	aci a i ns i. 	t h e 5 
r e a rLI 

	

0 	d I ,  p a r t In e n- J:tnlent quota of VaC aIlC i (15 aricl t1le , 
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~Lppointtlient 	a 	J LI (I i 0 r Telecommunications Of -f icers, have 	to 
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per t 	t: r a i n i n Q 
,j" p I an -  laid down ,-. and -amended by the Department f rom time -  to INV,  V.. 
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D01-ing 	thp 

	

period of t r a i n i n o 	the 	d*i rec t 
Telecom.-  Of f icprs w i 11 b e 	entitl ed 	to 	2- 
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t, i p e n d a n d. a 11 ow a n c e s as aniended by the ,  Department from time 
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hal 1 , 	if so , !requi red ',.be ~ ,  I i able ~'! to serve -in the 	territorial 
rmy'; ­ 1,.n 	n a I-' Un i ts for a period' specified in'the Territorial 

-17 4 8 	5 6 of 1 940).; .'and 	the 	ru 1 es made ~_,there r(AY AC t 
inder. 

t te tiLo. 
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Nam,  of Post 	 ~b. of Posts V 

T21econ. Off icer 	20,0:D as on _~rl/7/ 174 	&General* Centrali S ~ ry 
(Subject to variarx.cx -) 
climenduriv m woru 104td) Ncn--Vazef;tQd 

	

TZ) 	 (6) 

	

I'D of p a~~) rp 	 1%ht?th9r.%e1vctxcn or 	A:) e for direr.L ec '  ru i tz 
spit 	non-solecticq 

As e xo I a i n ea Lnder: W; J1A0-q<t77_6(:x:p— 	 EiFtween ,  19 and 27 i  y:- a r~5 
a4_ ro 15W 	 cr, I LbTn. 1! ,.of thu 	(FAvlaxaolefor oligi '  

	

echftdulo 	 dvojv, tm ~,r1taJ 
Lv3to W.Yaw—,/45 ye,-,r-j 
in ;:asg of SC_/5T affiqLa 
in accordance-with.l'toe %,t 4 	1). 

I ns t ruc t % wo - or 
i-Asued by the Centr 
Government.' 
Note'-* ­ . 
The crucial ciate f q-,:!Lutar—_ 
minina the aae 
30f,vic 
denartmenval ima d i 1,  9 pl* 
recruicm, : as the awla I nay.- 
b e 	p 11 ,  b e I s t JLI ~ Cf 
the vear,  fcr tjh ~ cll 
cations for recrui%mf?qtV--` ­ - - b 
are callee for. 
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-Jd c d /Y eilit  I -  S 	CJ t I ons 	r I? (I U 	rwd (". 	
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~ rvic . ~ iar 	dirPCt 
e ­  un d e 	Ru I 	"S  0 r e c ru i t fil 	n t 

I 	CCS (P ens i or*~ ) 
v s 	~ .l 972 .. 

bachelor 	of 	EnginPering/Bachelur 
7 

Technol ocjy 	Irom 	a 	1 - e cognised 

Universi ty 	in 	nny 	of 	tile 
f 0 11 ow i n Cj 	C 

Mech an i c a 1 	Eng i n P e r i ng 
E I p r  t. I- i 	~j I 	Enrl ine e r i nQ 

iii)Tplecom. 	Eric, i ne c r i rig 

v )F- I er: tr 	I C C-1 
v 	Rat I I (I 	 ng 

v 	CC -)1hpU t e v 	SC i C F1 E: e S 

ID 	T1 
Pv Bachelor of Science or 

t'.. Pachelo r of 	Sc i enc e (HDns 

t'01,  wi Lh Physics 	and 
Y

- 1  ... I I f - ~ 1 - ~ ! r1a thema t i CS 	aE. 	m.) 11) 
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-i a idi aT, y /optional additioi e j e ctive/subs 

-No t e -  reg istered with 	the 	E fli p I oy rit e n 
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occ at e -Ad n i - t h e , ,,.T,q r ri t.(:) r  i a 1 jurisdiction of ti 	recrui t(nerit 

90 t e =H 	t th E! d i sr_ re t i(.') ( \  
`Edt.tcat 
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i0n.al-and ~

'other . qual if icat ions are 
r 	I I '' " ~

, ' ;' I 	C. /compe ten t 	
authority. 

o f j,A h e4u:. R...S 

4o 	 rding 	experienCe 	et(::- rega 	 % qualifications 
"M 	1 	... 	I cp 

11a n 	lj-.,' ~ and,!other ~ 

e tjon-~Iof-̀ ~ .the 	U-P-S-C-/c ompetent 	authority. 
.i a 

e, 	 up cj t 	Te I e 9 r aph 

	

N'4; 	 holders.'Of' the 	po 	t 	of 	A 	t t 	9 
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e  r-3, - he i' .  fkeLruitment Rules a s 
. .."t 

0, w, 

E ~ ( c h a n cj re 
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04111.11111 ,  iml) alld v(111r.ft- 	Pellicid of prol),11.1cif), 	Nvthud L)t pu'cr,  u 	(n ti ll t 
t i'Qri -11 C1 Lt,'I 1 i f I CA t I till 	if any. 	 toihether bv direct 1, 	

L) P 	-d 	lot-  di rect rec ru i tmen t or by 1) ro( 
r , 
eCT'LJ It, Wj I I 	Y 	 o 

. 
r dvputation/trans -f(7t I. n casir,  of promoteps and p e rc en t Ag e ,  of , v 41 c 

to be I i I I ed by: yariOL 
methods 

. '. J,x i I" I ~ ~ 
C`~") x 

11 4 K" 
N p t A p p 	a b i e 	r 	Ti-lo Ye a rs, 	 50% by direct recruitment-t ~ 

a competitive examination in 
ordance with the instructions 
issued by, the Department in t 
13 ell a I f 

J, 

by promotion/transfer as. 
i rid i c a ted undpi- column 	of i 
schedu 1 e 

J ~ 

-^e.  of rperuitment by Promotion/ deputation/transfer, n c &,, 
-n t grade it f rot ah i ch protnot i on/depu t a t i on L ransf e r to be 'mad e 

X by 	 Td—a Jp.romotion/transf er of departmental cand 	L 	ef erred. ,  
i tem (ii-Y'column 11 will , be regulated as under 4% 

15Y. 1  b 'Y promotion of' departmental candidates through a c ort)p c. 
examination. 

..A ft 

- t 	 W i I ,  v 1 en 5Wj by 'p romot i oti t rans f c r o f 	I -a n s ni i s s i on As i s; t, t j  
op e rators /Auto Excahnue Assistants/ Phone' Inspectors/,Teleco. 'n  

`Technical -.Assistants.. 

Promot ion throuah competitive xamination, e. 	 the f ol lot,)lncj:-.9 roup -'C J- 
in :- the Department whose scale of pay: is' less 

nirthat oflJJunior. -  Tel ecom. Of f icers shal I be e 1 ig ibl e i f 
emp 1 oyees' are'- 

-.on the reaular establ-izhment and woi-king in Telecotri.Engine 
Branch , -' of.. Department including those working in the of f ice - of 

-General flanagerje 1 ecommun icat ion Circles/Distric ,ts other Chief 
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D r a f t 5-n IN and I I 	 i s t W" t 
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ator I 	 t"? Qua  1  e.- 9  i t -n  t / ,,4 i I- e '. s Op 9 r 	-ho 0 	
ypars rcwiar 

?scriberl i- 	 av e CCATcj lj., tp. d 5 _nd h, 
e 	 :, t-4 re o f Ptione in7,ne ,:'cr 'r L3 I-; I 	. 1L  C Doerator 
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B.A. UV 	 v ,,~~.s.) LL.B., Ad ocaie 	 XILTIRY'D AbG 
Nagama'p'af, Singiubung Leirak 
Imphal - 795 001 

. 	 ................................ 

To 2  

The Assistant Director General 
. 
(Pers-1  I  V), 

Bliarat Sanchar Nigarn Limited, 

8anchar- Bhawan,20 Ashoka Road, New Delhi —1. 

Tile  Chief General Manager, 
Telecorn,N.E.Circle Shillong 1. 

I The Chief General Manager, 
Teleconi,N.E -11.Circle Dirnapur (OCB Exchange) 797 112. 

0 

Subject: 	LawyersNotice. 

r  '0 
. 

Dcar sir', 

4voca te 
Under Instruction of my clients who ,  are aCpresent working as Junior 

Telecom Officers (JTO's) at various places/areas'~states in N'orth East under' 
your circle.viz. 

I 

SLNo.  Nameof-HO's  Posted as  JTO  under 
1 N.R.SINGH  GMTD  MANIPUR 
2 N.R.SAIIA  GNITWURIPURA 
3  13.13.1)AUL  GNTI'D TRIPURA 
4 S.,R.DIGHAL  GMTD MIZORAM 
5 SNIT. MOUSAPIN11 GHOSH  GMTD  MEGHALAYA 
6 ASHOTOSI-1  PANJA  GAITD  MIZOItAM 
7 PILSA NATO N1 BA 

9 
 HARNIA 

GAITD MANIPUR 

~131SRNVAJIT  BAIDYA GAuD Nir,,G,UALAYA 



9" R iX _N -0 - i _Y_ 	IN _S 1 -4; _N AIMNACIIAL 
PRADESIJ 

10 SUBIR KR.ROY GMTD ARUNACHAL 
PRADESH 

11  
-
GOPLA CH.DAS  GMTD NAGALAND 

12 SMT. RATNA GMTD TRIPURA 
MAJUAIDAR 

13  GAIM ETR SHILLONG 
14 

S!HOK KrANTI GUPTA  
DIP KR.DATTA GMTD ARUNACHAL 

ITRADESH 

I have to state that they had undergone Departmental Training Class of 
Junior Telecom Officers At the CTTC,Salt lake Calcutta(Kolkata) w.e.f. the 3 rd 

April 2000 as per order of the Assitant General Manager(Adrnn),O/o The 
Chief General Mailagcr,NE Telecom Circle Shillong -793001 vide order no. 
Rectt-46/Trg/Pt-IV/78, dated at Shillong, the 28"' Feb 2000 arid 'release order 
were issued after necessary fori -nalities like conditions stipulated in the order 
or directions. 

,After completion of the First Phase training, my clients had undergo ne 
Second Pliase(ficid) training and had already conipleted. The training 
commences froni the 22 d  July 2000 which is for a period of 

h 
 4(four) weeks 

vide order No. Rectt-46/Trg/Pt-IV/97 dated at Shillong the 29' June 2000 of 
CGM,N. E.T. Circle,S Iii I long. 

Oil conipiction of, 16(sixt&n) weeks training (First phase and Second 
phase) ,  frorn the 2 1" Aug 2000 to the 8"' Dee 2000 they had been posted as 
JTOs vid ' c order No. STB-l/JTO Trg-Pstg/IV datcd at Shillong the 6 ."' Nov 
2000 of CGM,N.E.T.Circle,Shillong. 

17N'oul gh they have - joined as JTOs as per 6ider, till date there is no 
appoin "iment letter or order as JTOs and as a result I  my clients have not been 
receivi,ng their pay w.e.f. the 22 nd  July 2000 (the da itb on which my clients had 
been entitled as JTOs.) 

I ani further instructed that at -tile relevant time tile order was to be 
issued by the Chief General Manager, Shillong:Cir'cle but because of his delay 
of issu,ing such order lie did not issue order and thereafter the power of issuing 
order 'were taken by the Directorate New Delhi. At present'the power of 
issuing such order is again reverted to the CGM,Shillong Circle vide order 
No. 5-5/200 1 ( Pers -IV) dated at New Delh . i tile Yd  July 200 1. When my 
clients approach for issuing order there is a controversy whether such order 
should be issued by tile CGMT,Shiliong or Directotare New Delhi, and as a 
result the clients have not been receiving their monthly salary of JTO since the 
22 nd  July 2000 though they were posted as JTOs because of absence of 
appointing or promotion order. 

stam COP'# 
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Kccping hanging like in the present state may cause great hardship and 
contrary in the feature which shall affect my clients. In my conviction the 
CGMT,NE Circle Shillong should issue the order since the order was reverted 
as I stated above. 1, therefore , give this to you that a suitable order may be 
issued in this respect for appointing or promoting as JTOs within 15'days 
from the receipt of this, notice to you s ' o that my clients should not face 
artificial problems otherwise my clients have no other remedy except to go to 
competent law court for their grie . vances and you will be responsible for any 
outcome. 

Thanking you. 

Sincerely yours, 

(M.BIMOL SHARMA) 

Ofauta COP". 

-Wdyocate 



IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUN) ~~,~' ~ 11.0 
GUWAHATI BFNCH: GUWAHATI 

IN THE O.A.No. 411 of 2001 

Sh ri Ph.Sanatomba Sharma ................................................ Applicant. 

VS. 

Union of India &, Others .................................................. Respondents. 

(WHtten statementfiled by the Respondents ab, and c). 

The written statement of the respondents a,b,c as follows : 

1
1. 	That the copies of the O.A.No- 411 of 2001 herein after referred to 

as application have been served on the respondents and the 
respondents after going through the said application, have 
understood the contents therein.. 

That the statement made in the application save and except those 
which are specifically admitted and denied. by the respondents. 

That with regard to the statement made in paragraph 6(l) of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 6(2) of the . 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 6(3) of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 6(4) of the 
application the respondents have nothing to comment.. 

That with regard to the statement made in paragraph 6(5) of the 
application the respondents beg to state that the letter mentioned 
in this paragraph (Annexure A/4) is related to the process of 
appointment and fixation of -seniority only. Vide this letter 
mentioned in (Annexure AL4) CGMT's were requested to send the 
candidate who were declared qualified against 35% and 15% 
quota of the JTO qualifying/ competitive quota of the examination 
for promotion to the cadre of JTO for the training as also the 
process of appointment. After re-classification of the post of JTO 
(GCS Group '13' Gazetted) power has not been delegated to the 
CGMTs for issuing appointment letter. For JTO the appointing 
authority is the Adviser (HRD), DoT, New Delhi. After issuance of 



2. 

posting order all the relevant documents related to the 
appointment ha~ already been sent to the TCHQ for necessary 
action. 

That with regard to the statement made in paragraph 6[61 of the 
application the respondents have nothing to comment, 

That with regard to the statement 
' 
made in paragraph 6[71 of the 

application the respondents beg to state that the al 
, 
legation is not 

correct. 	After 	revised 	schedule 	of 	appointment 
authority/ Disciplinary authority in respect of're-classified post of 
JTO (GCS Group '13' Gazetted) the Advisor (HRD) Deptt of Telecom, 
Government of India,- is the appointing authority. Shri 
Ph.Sanatomba Sharma w~s ordered vide letter No.STB-
1/JTO/Trg/Pat IIN dated 6.11.2000 to join on completion of the 
Junior Telecom Officer Phase 11 Training and this was the process 
of appointment. Appointment letter is to be issued from Advisor 
(HRD) DoT, New Delhi. Hence the question of issuance of 
appointment letter by respondent No.3 i.e. CGMT, N.E.Circle does 
not arise.' 

That with regard to the statement made in paragraph 6(8) of the 
application the respondents beg to state that the statement is not 
correct. Directive of the respondents No 2 was that the process of 
appointment of the candidates who were declared qualified against 
35% and 15% quota but were 

' 
not allowed for field training/phase 

II training and whose appointment letters were also withheld, may 
now be sent for the training as also the process of appointment 
started. 

As regards fixation of seniority, the matter has been examined in 
consultation with the DoP&,T and as per the Supreme Court 
guidelines in the case of Shri S.I.Rooplal & Others Versus 
Lt.Governor through.Chief Secretary, Delhi, JT 1999(9) SC 597, 
the following guidelines will determine the issue of fixation of 
seniority. 

The official who joined later than the persons already on deemed 
deputation w.e.f. 1. 10.2000 shall rank junior and his seniority will 
be counted from the date of his absorption. If he has, however,been 
holding already (on the date of absorption) the same or equivalent 
grade on regular basis in his parent department, such regular 
service in the grade shall also be taken into account in fixing his 
seniority subject to the condition that he will be given. seniority 
from the date he has been holding the post on deputation OR the 
date from which he has been appointed on a regular basis to same 
or equivalent grade in his parent department, whichever is earlier. 
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3. 

It is requested that necessary action in this regard may kindly be 
taken and in case any clarification is required, the same may be 
sought from the Pers.IV section of the Corporate Office. 

That with regard to the statement made in paragraph 6(9) of the 
application the respondents beg to state that active action is being 
taken to settle the grievances of the applicant. 

That with regard to the statement made in paragraph 8 of the 
application the respondents have nothing to comment. 

That with regard to the statement made in paragraph 9 (a) to (d) of 
the application regarding relief sought for the respondents beg to 
state that as his case is under active consideration hence the 
applicant is not at all entitled to relief sought for and as such the 
application is liable to be dismissed with cost. 

That with regard to the statement made in paragraph 10 of the 
application the respondents beg to state that after re -classification 
of the post of JTO (GCS Group 'B' Gazetted) Power has not been 
delegated to the CGMTs for issuing appointment letter. For JTO 
the appointing authority is the Advisor (HRD) DOT, New Delhi. On 
Vpointment, the JTOs are entitled to get all the benefits. 

15.'. That with regard to the statement made in paragraph 11 of the 
application the respondents have nothing to comment. 

That the respondents beg to state that the applicant is not entitled 
to get the relief sought for immediately and as such application is 
liable to be dismissed. 

That the respondents submit that by submitting'the application to 
this Hon'ble Tribunal the applicant has violated the Departmental 
Conduct Rule and the applicant is liable to be punished for 
provoking the Department as well as the Hon'ble Tribunal. 

That the respondents submit that under the above circumstances 
there is no merit in thiscase and as such the application is liable 
to be dismissed with cost. 
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as authorized do hereby solemnly declare that the statements made above in the Petition 

are true to my knowledge, belief and information'and I sign the verification on this 

.................... day Of ........ tf!~! .............. 2001. 

DECLARANT 
p 


